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were to extend its !ltu:*:{mehm,
from 700 PM to 8:00 s probabl

the debate would not have emdudeg
because a large number of Members would
have been sull left out Therefore, the
Home Mimister ted to the Char-
man who was pres over the House
at that tume that perhaps the discussion
mught be %gomd to a day in the next
imlon you came and said and

quote

* Now that the Home Minister agreed
to have onc full day for the discussion
in the next session, € 13 NO point 1n
siting further today We will take up
this next time m the next session The
House stands adjourned ™

Two pomnts arse from this Ome,
m yourself said that the Home Minster
agried to postpone it The Home
Minstur or any other Mamter m hus
8 h mught have made a suggestion to
the House thr the Chair that he
was prepared to have more discussion
onthis But there was no mds-
cation fiom the Minster of Par!
Affars whose business it is to tell the
House that a particular motion or dis-
cussion will take place in this or that
session  That was not comung from the
Mimster of Parbamentary gﬂ-m It
came from the Home Munster But the
Minuster of Parllamentary Affairs who 1s
intharge of the business of th. House
has not so far confirmed 1t Sccondly,
there was no regular motion under Rulc

340,

SHRI VAYALAR RAVI (Churay-
mnkil) ‘The report 1s there

PROF P G MAVALANKAR Rule
340 says

“At any time after a motion has been
made, a Member may move that the
debate on the motion be adjourned ™

Now, as far as this matter 18 concerned,
I thunk that either the Home Minster or

Motion stands , it conunues because
there was nomeotion for its postponement
You said 1n the house “the House stands
adjourned ull 11 oo O'clock on Monday
the 8th August 1977 "
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Home Minuster come with a reply about
the action which government want to
take with regard to seeing that those
atrocities do mot take place Between
now and the next scssion some months
will pass We will have more ume to
discuss but we are not interested in
merely discussing the matter, we are not
witerested 10 oUr voice goIng or DOt goung
on record, we are inlerested m secing
that there 18 no recurrence of these
atrocIties , we ate interested in seeang thar
there s no record in the newspapers of
the country that the H,,";ﬂm' are being
victimised, killed or murdered If you
feel that my pownt 1s correct t:dwmﬂ? 'y
kindly tcll the hon Home Minster that
later on mthe day,say st 4or sor6 pm
he might come and tcli the House what
he wants to say by way of action taken,
wll::t]ml he wnnt(x to come ;mh Ilome
white paper interruprions, am
botheied about implementation [ re-
yuest your ruling on this pomt

MR SPEAKER  So far as the first
puint 15 concerned, the Mimster of Parlia-
muntary Affars wes not there But the
responsibility 18 joint responsibiliny and
any Minister can say that Therefore,
that question docs not urive  As far the
second gqueston that there was no formal
mouon Prof  Mavalar kar s correct
But T put 1t to the House and I took the
sense of the House that was the view ol
the [Touse nobody objected to the ad-

journment Sc, that point 18 over-
rufed

—
1z 37 hrs.

CAI LINGATTINTIONTOMATTER
OF URGFNT PUBL ICIMPORTANCF

Coca Cora CoMPANY’s RIFUSAL TO
FULPIL ITS EXPORT COMMITMFNT AND
TOPRODUC F BLVERAUE OF WHOLLY  INDIAN

ORIGIN

SHRI JOYTIRMOY BOSU
(Damond Harbour) 1 call the attention
of the Minyster of Industry to the folluw-
ing matter ot urgent public importance
and request that he may make a statement
thereon

“Present situation of the Coca-Cola
Company, 1ts refusal to fulfil its export
commitment and to produce beverage
of whollv Indian onigin and the closure
of 1ts fuctm:;ﬂu;;\;rms about 15 lakhs
of ple e or un-
empolyed *

-

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES) The
acuvities of Coca Cola Company
M India during the last 25 yesrs fur-
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msh a classic example of how a mulu
national Cor, on operaing 10 a
lu:r—pﬂm g;;-proﬁt arca 1in a de-
veloping  coun attans  runawa

growth and, in the absence of llermuz
on the part of the Government concerned,
can sufle the weaker indigenous in-
dustry 1n the process

Caoca Cola came to India in the early
fifues when four botthng plants were
set up at Bombay, Calcutia Delhi and
Kanpur bastd on 1m of coneen
trates worth about Rs 8 lakhs per
annum on an actual user bams In
1958, the Coca Cola Compiny WUSA
was permitted to set up a branch
pany 1n India under the name of C ca-
Cola Export Corporation for the manu
tacture of concentrates from imporged
raw matcrialy, ostensibly for the pur
pose of saving foreign cxchange spent
on the import of concentrates by the
4 Indian botthng plants Tt was
allowed to manufacture the concen
trates withun the coungrs on the spua-
fic condition that the quantum of pro
duction wwld be such as to meet the
ruqurements of the existing four plants
only What really happcned was how
cver very different ing advantage
of the facts that the manufacture did
not require an industrial beence and
that the Registranon C rnficate did
not stipulate any approved capacity, the
Company expanded its capaeity enor-
mously witnun the next few years from
3 lakhs to 26 lakhs kg of concentrates
per annum without seehing any formal
approval from the Government  Ths
cnabled the Company to supply con
centrates to 22 Indian botthng plants
whach had come up by 1970 m various
parts of the country and to attwn a
domunant position 1in the
industry

The Company was enabled to 1m
port raw material for the concentrates
with & liberal export replerushment
entitlement of 20 per cent, even ﬂmuich
a subsequent study showed thar t
:)lnnron content 1n the concentrate 1s

y about 45 per cent When the
import entitlement was thereafter re-

tshkhpermnumonthamoﬁ:'a
performance 1n 1973, 1n tion to
the export replenis ent entitlement of
4 § per cent ltmhmde&du,
1o consdes pablic  presure
exerted in the Parhgment and outside,®

g
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to scale down the Actual User 1mport
heence by 11 per cent and the Ex
Replenushment enttlement by o5 per
cent every two years from 1973-74

Export was stated to be another ob-
jective for settung up of the Coca Cola
Export Corporation, as its name would
umply The total exports made during
1958—76 1ncluding goods not manu-
facturcd by the Coa;}{pany amounted to
Rs 11 12 crores owgver, the Com
pany giwe up  exporhing goods not
manufaciurcd them in 1976 after
1t was decided by Government to take
into account only the ex of the
1tems manufactured by the pany for
purposes of fixing a caling on ther
u:gmts and other remuttances he
Teal worde vh the Tapurs of concen
trates made by the Company 15 open to
doubt A swudy carned out by the
Government has revealed that 1t was
possible for the Company to adjust the
prices for the mmpoit of the ingre-
dients and the exports of the concintrates,
both of which were handled by the
different branches of the parent Com
pany and that the cntire opcrations
were closely dirccted by the Head
Office of the Company wn the USA It
18 thus n it perhaps surprising that the
exports have wirtually collapsed and
the Company has exported goods worth
about Rs 1 84 lakhs only in 1976 77

It 15 well known that the company
has carned profits and made remuttnces
in foreign uxchange totally dispropor=
tionate to its investment 1 India
The Company's onginal investment in
India by way of cash, plant and ma-
chinery was Rs 6 6o lahhs Dunng
1958-74, 1t has remurted Rs 6 87 crores
m for exchange by way of imports,
profits, office service charges
etc The amounts cla the
compnay as stll due to be remtted for,
the same period is Rs &Iﬁgmu,
making a_total of more than Rs 10
crores Ths sumof mceedm 8 the total
export earnings 9 92 crores
during the same period resulting m
& met o of foreign exchange
Flllﬁ.u:s for the subseguent years are
8 scrann, n view_ of the
restrictions imposed on the Company
cxmeed 50 Der cant OF the tonl xport

per cen total export

lléd that the value of mo-f
ports 8 not exceed § per cemt
the total 1t has not been 1ble
to issue furher import licences raw
materials to the company

Problems have also arisen in the uce
of the foraagm br names

‘Coca Cols® by the Company  Acccr-
ding to the licence agreements entered
into by the company, no royslty or
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other consideraticn is peyeble by the
user. It has, hcwever, been held that
the restrictive clause in the zgreement
confining the user only to the concen-
trates supplied by the Company wculd
amount to ‘consideration’. It has also
been found that the concentrates are
sold to the Indian bottlers with a very
high margin of profit (ranging about
400 per cent) which would include a
very large portion of hidden r yalty.
These matters are nNnow engasging the
attention of the Reserve Bank which is
considering the applicaticns fcr  the
c-ntinued use of these brand names.

I now come to the important matter
of the application of the previsicns cf
FERA to this Company. The Coca
.Cola Export Corporation is presently
a fully-owned branch of the Coca Cola
Company, USA. As it is engaged
in a low-priority industry not re-
quiring  sophisticated technolegy end
with little export potential, the Reserve
Bank of India has issued crders i
April, 1977 requiring the _Cerperaticn
to convert itselfinto an Indizn Cc mpeny
with foreign equity not exceeding 40
per cent within one year, that is by April,
1978. The Coca Cola Expert Cor-
poration has agreed t0 ferm the Indizn
company, but has qualified it acceptance
by proposing that it should be allcwed
to have a “Quality Contrcl and Liaiscn
.Office” of the American Company in

" India to protect the “confidentiality”
of the “carefully guarded trade
secrets’””> of the formulaticns of the
American company.  This propcsal 1s
not in consonance with the provisicns of
the FERA, since the proposed Indian
company would not in reality be tzking
over the operaticns of the Coca Ccla
‘Export Corporation but would merely
function as a selling company of the
.concentrates which would still be under
the manufacturing control of the Ameri-
can company. Furthermcre, this ar-
rangement would also militate ageinst
the guidelines for transfer of technclcgy
into India, which provide that the tech-
pical know-how should be fully im-
parted to the Indian compnay within a
fixed time limit. The Reserve Bank
has, therefore, rejected the  appli-
cation by the Coca Cola Export Cor-
poration in this matter. It is ncw fer
the American Company to decide
whether it would fully comply with
the provisions of the FERA and trans-
fer to the proposed Indian ccmpany
all the present activities including the
technical know-how and the blending
operations of the concentrates or whether
‘in the alternative the American company
would prefer to close down its opera-
gions -in India.
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Government are committed to the
policy that the manufacture of beverages
should be indigenised and that there
should be no outflow of foreign ex-
change on this account. Government
consider that it would not be desirable
to permit a multi-national Corpcraticn
to operate in this field in the country
to the detriment of the Indien com-
panies, Government have, therefcre,
been encouraging reseerch and de-
velpoment for the manufacture of whelly
indigenous beverzges based upcn In-
dian technical kncw-hcw. I am heppy
to announce that the Central Fced
Technolegical Research Institute, My-
sore, has been able to develop a suitzble
formulation which is pow available
for commercial expliotation. I am sure
that the Indian botiling comparies
would take advantege of this develcp-
ment and arrive at satiffactcry arrenge-
ments for the manufacture and sale of
indigenous beverages bafted on this
or cther * suitable formulaticns, If
these arrangements can be made with
expedition, I am ccofident that the in-
vestment of about RS. 10 crcres mede
by the Indian bottling ccmpanies can
be saved and the werkers, numbering
about 6000, presently emplcyed in
these plants kept cn their jobs. Go-
vernment would be willing to consider
proposals for suitable assistance to the
Indian manufecturers of beverages and
the Indian bottling plants for rapid
indigenisation of this industry.

SHRI JYOTIRMOY BOSU : This
Coca Cola is a Yankee Coca culture. It
is a US-owned multinational racket as
a result of whose operation in this coun-
try, our industries in the small-scale
and cottage sector producing soft drinks
and beverages have gone out of
existence. If you look into the diction-
ary, you will find that ‘coca’ is a Peru-
vian shrub and the leaves of shrub pro-
duce narcotics. Therefore, a person
who drinks Coca Cola is always inclined
to drink more of it and at a fixed time
because it has a narcotic effect. In this
company, many fishy things are happen-
ing. The  Minister has chosen
to divulge many things for which I am
thankful, One Mr. William Kerske, U.S.
Operator and Lobby Man cameona tou-
rist visa in June 1976 at the height of the
emergency—all glory to that regime—bur
stayed for on year under the garb of legal
adviser. But when this Government came
into power and initiated certain moves,
he ran away. So you can understand what
he was doing. I want to tell the country
through you, Sir, that this is positively
harmful to health. It not only causes tooth
decay but the report of the Nutrition Re=
search Laboratory—Annual Report for
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18t October 1961 to'as‘m mbmé;

7.
mﬁnwchﬂdr:n and young people of
growing age. It says :

“The results which are presented 1
Table 29 indicated that the gan 1n body
weight of snymals consuming Coca Cola
was mpgnificantly lower than that of the
other three . Ths aredtobea
direct result of the low food intake
1n thus group Ammals recen;nl; Coca
Cola consume about twice the volume of
the flwd as those dnnking tap water . . .

Levels of haemoglobin were not diff-
erent in the various groups but serum
alubumin levels were ntly lower 1n
the group consuming CocaCola. . . Anp-
lysis of Cola revealed that 1t had a
pH of 2+7, a total solid content of 12%
and contmned caffeine.

Sir,this1s o drink that hss been
sold freely extending beyond proportion
during the last s0 many years Al h
1t 18 a synthetic product, It 18 mmtlg
the garb of a frwt product and the con-
ditions of frust products clearly stipulate

t those were amended to
swt the ditions of
Coca Cols. The man who was having the
largest research insutute in our m:gn:g,
Dr. Gopalan, tried to_t wi e
earher report on the lm.gu

MR. SPEAKER : No, no. I would
not allow it.

SHRI JYOTIRMOY BOSU : S,

do not sllow us to say anything

ut 1 am sure you understand what 15
national interest.

MR. SPEAKER I do, but I have
to protect the individuals also,

SHRI JYOTIRMOY BOSU : What
happened to the Grape Fanta > Were they
not using unapproved colouring matter
whuch 18 seriously harmful to the th of

people who are msmn? t
he =m the prosecution ? They are
so powerful. There are so many ticians
n power y role. very
comfortably out of the whole
thing, First, the omn could not be

I
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lakhs, Thus is an item wholly in the non-
priority sector, yet there 18 no restriction
on and 9o percent of the business
18 ﬁ onlbtml Mr. Snbrmmu .
1n has reply to Unstarred Question No.
281 had stated .

“PForegn e and subsidiaries
and branches of foreign com-
pantes will be eligible to parti-
cipite in the mndustries s
1n Appendix I along with other
applicants ™

What are those ? If you look at the
Appendix there, you cannot find this
Yuu only find clectrical equupment, trans-
portation, machinery, industnal machi-
nery, machine tools, m:ﬂwnl:u.rd
machinery, earth-moving nery and
industrial instruments, but  you cannot
find the sofr drinksand beverages, Yei
they were allowed to grow beyond
every proportion.

The Minster has already given the
actual remittances [t 1s more than Rs.
10 ciores, Visil Jy there are some invoices.
But there are other methods. I cannot say,
but 1t may be Rs. 25 crores In 17 years the
growth of production has beengoo per
cent, Ad hue import hcences were given
by our glorious privious regme., ey
were shedding crocodile tears all the time
In one year, 1975 Rs 3024 lakhs worth of
ad koc import licences were granted,
I would Like clanficanon on the same.

Now, Coca Cola raised the price {from
25 —1I do not consume it much,
1'seldom consume 1t—to Rs 1-25 paise,
Now, what hapﬁ:d # It 18 much more
expenuve than which has a heavy
dose of excise duty 1n it. The cost of Coca
Cola 15 the dearest of all beverages in the
country, c and non-alcoholic,
The umt sales have gone down, but the
D ey e i
important . 1w 3
Mnister here 1n this context if he can
E:: & clear and categorical . In the

tral Food Technologica! ch
lmmugg'rk d:i r::::ch wa m:\ied
mn pe;ecl years ago. Is
nnrgg?’unotafmthuunder orders of &
commander of the erstwhile
Government m Delhi the research perfec-
tion was put into cold 1t was
never allowed to be
ption of the people ?

I would like to have a eiurl;?ly
from the Mimster in this regard, and to
know whether government is giving a
categorical assurance before the House
that withina target date they are going to
prohibit the g::d-unhn and mirketing
of Coea-Cola in this country, and bring
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out at the same time, a national bevera
which wnll be wholly Indian-c wned, ms':
aged and contyolled,, and at the same time,
1t mill be a which willm t be
8 hazard to health

Onc mere p int  what achon 15
government g 1ng to take « n the defiance
with regard to complianc ¢ f the Fe reign
Exchange Regulitu ns Act > They had
kept sitting cver 1t fcr 3 years  They
have given a qualified cinsent as the
Minster saxd  The company wants to
have a hmson quahty conrre] flicer, n
crgamzati n which will g« and bnte the
Eople in pwer, 50 that Coca CtIe can

leftoutoffocusinthis country Whoet
does the Minister want t¢ say abc ut the
firstand sec nd questins ?

SIIR1 GEORGE TERNANDES
Several questions have been rmised by
my frend Mr Jyourmcy Bisu I
thi ught that after the very exhaustive
stetement th it Thad made allfears abcut
Coca Cild and all gu su ns would have
been sct at rust

MR SPEARER  You have under
estimated hus abilaty

SITRI GEORGE FFRNANDES

He refirred to  the rep rt «f the Na
tonal Nutntu n Labe r t 1y at Hyder
bad, ab¢ ut the harmtul effcct <1 Cica
Cola ¢n il th s¢ wht otnsumed 1
particulaily gr wing chuldren Itisa
fact that the rep rtisthere and ity Laid
1n thus report that apartfr m the nere tic
effect, thus drink dues have a hirmiful
effect on growing children Cirtain
tests were conducted , and the results have
been analyzed in the course of this
report My friend, the hkn Health
Minster 13 here in the Jicuse Itasfor
hum to take action

SHRI VASANT SATHE ((Akola)
He believes in uri-cola

SHRI GEORGE FFRNANDES
1 am sure my friend the Healtt Mims
ter will mist certainly investigate inte
this question

MR SPEAKER  Nrctto-day

SHRI GEORGE TFERNANDES

Not to-day Now,Mr Jytimcy Bosu
referred to a f resgner who was alliwed
entry into this country on a tourist visa
1n June 1976,~when mestcf us on ths
side were1n jall—and who stayed ¢nuill
about 2 months ago This gentl-
man, onc Mr Wilbam khertesky was
allowed to stay on till aftur the Janata
government assumed cffice

we g tto know abc ut this we drew the
attention of the External Affairs Mins-
stry to 1t And a hittle later, I think
about two mcnths age, this _gentlemen
applied to our embassy 1n Washingten
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for a visa to go to India to take over the
ons of the Cica-C la Export
wpimtin QOur d ubts and fuapi-
cions that dunng the «ne-year penod
this gentleman was in cur country <n
tounst visa he was not here 85 a tounst
but was in fact concerned with the « per-
atwons of the Coca-Colacompany, have
since been co No question cf
Eving & visa to this gentlemen tv o me
to the o untrytc take cver Cooe-Cel
(perations niw anseg for two rersn
ustly there 15 h 1dly rny cperatun
leftjust ncw sec ndly 1t 15 the pelicycf
the Goveroment tc sce that & far as the
managcment 1n these arcas 13 o neerred
1t 15 completely indigemsed

12 00 hrs

Shri Bosu rnulorred t¢ the price of
Coca Cola  Itas truc that they sterted
with 25 paise and ncw I think1t 1 Rs
1 25 Tt alw true thit the por unie
ccnsumimnmt.mmdtun The figures
that I hiwve pertains t the calendar
years 1974 1975 ani 197€ pre
duction 1n mullions ¢ b ttles are s
f llcws

1974 6og 29
1975 452 10
1976 462 19

Itis bwi us that wath the ingreese n
price the ¢ver all unit  pr duction he
gine d wn ‘That1s a motter fcr the
bottlers and the CGica Cila Company
With the increase 1n prices the  pre firs
arebiundtc g up end they have gone
up

Itas truc that the Central Food Tech-
nological Research Institutc started re
scarch inte pre duang Indan ot ncen
trates 1n 1973 and ccmpleted thur
research m 1975 What were the cir
cumstances in which the redults of thear
off rts wore not made kn wn, o r wereme t
made available for o mmercial expleit
ti n 15 8 question which wall have to be
mvistigated

1 can assure the House that we shall
go into this question

SHRI JYOTIRMOY BOSU My
question was specific ' Was 1t on ¢ rders
by the supreme o mmander in Deltu ?
I have pcsuve mnfcrmatcn Kandly
confirmit

MR SPEAKER
nto 1t

SHRI GEORGE FERNANDES
Very often my bon, friend has more
information than we have But I can
assure the h»n  Member and the Houre
that we shall look into thus, we shall

He will enquure
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make defimte 1nvestigations end find
out the circumstsnces 1n which the pro-
duct did not come to be exploited ot m-
mercally,

He has also atked me to state very cate-
goncally whether we are prepored te fix
o time-limt fer complete indigeniaticy
I would like to make 1t very clear that the
CFTRI r¢re ready with ~their coneen-
trates and 1f the Indian bettlers are pre-
pared i« morket this beverage, we dre in

a prin n to provide them with all the
concentrates

I think I have answered all the ques-
tions,

o wiw foy oo (f=er)
TON wA F X oY gwe e & wg
ot TR ) e qRfg & @
97 g ®T GYEAT A | EXET w07
T WY Nfqaew aw 7g & Ad 2
it g ow fadelr 37 & Afgw
IFT g w1 37 faar W@ xW
v it wrwr frwe s g
OF TAT IGIT TEE A e A el
T T # um e AT Wga
T TG AN A OF wrew a7 #
T X TN W N AT A9 § 9
W Aqa g gt & 1w
WM 9T ZW W9 e W OBIS
7w @ wawm wfw s
g Wt 3w, wEr gk Ox
s &), W & ST gwow
a¥ vl WX B T A N enf
® g arf oY af garR et
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13,07 hrs,

“STATEMENT RE REVISED AND
LIBERALISED POLICY FOR GRANT
OF PASSPORTS

THE MINISTER OF

PAYEE) : Mr. Speaker, Sir. In the
coumse cf my réply 1n this Home during



